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T h is  rev iew  a p p l i c a t i o n  i s  d i r e c t e d  a g a in s t  

o u r  judc .m ent a r .do rde r d a te d  2 2 .1 0 .9 2 . The c a s e  was h e a rd

and d is p o s e d  o f  a f t e r  h e a r in g  th e  c o u n se l f o r  b o th  

th e  p a r t i e s .  Rev iew  d o e sn o t mean re - n e a r in g  o r  s i t t i n g  

o v e r  o n e 's  own ju d g m e n t i n  a p p e a l .  We a lr e a d y

o b se rv e d  t h a t  ad ve rse  ra n a rk s  t o r  c e r t a in  y e a rs  

v^ere e j^ u a g e d . The r e p r e s e n ta t io n ,  o f  t ie  a p p l i c a t i o n  

i n  r e s p e c t  o f  c e r t a in  o tn e r  rem arks i s  p e n d in g , a lth o u g h  

we d id  n o t  make any o b s e r v a t io n  i n  th e  ju d g m e n t b u t  

i t  i s  o b v io u s  t h a t  th e  seme i s  to  be  d is p o s e d  o f  

a t  an e a r ly  d a te .  We have  a lr e a d y  o b se rv e d  t h a t  

t h e r e  i s  no b a r  t h a t  th e  a p p l i c a n t  now be c o n s id e r e d  

f o r  p r o v id in g  s c a le .  The r e l i e f  bovj prayed#  t o  th e  g re a t  

e x t e n t  has  a lr e a d y  been g r a n te d  to  t h e  a p p l i c a n t .  There 

i s  no e r r o r  a p p a re n t  on th e  fa c e  o f  r e c o r d . W ith

th e  o b s e r v a t io n  t h a t  t t e  a p p l i c a n t ' s  r e p r e s e n t a t io n  

w i l l  be d is p o s e d  o f  a t  ex\ e a r ly ^ ^ a t e /  the  a p p l i c a t io n

is ,  r e je c t e d .
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